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Shri M. L, Jadhav: What are the
important duties assigned to Home
Guards?

Shri L. N. Mishra: It is difficult to
say what their duties precisely are,
They will perform the functions of
the police and assist in the eivil
defence work.

Shri 8. M, Banerjee: I would lik~
to know whether it is a fact that
Government employees who have
volunteered for tralning as Home
Guards are not given some facilities
litke leave by the departments con-
cerned. It so, may 1 know whether
clear instructions have since been
issued to the departments to give
them those facilities?

Shri L. N. Mishra: When they go
for training as home guards they
will be treated as working on duty.

Shrimati Jyotsna Chanda: May I
know whether the Home Guardg will
be given rifle training or not?

Shri L. N, Mishra: They will be
given rifle training.
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*725. Shri Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri Gokulananda Mohanty:
Shri Jena:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

{a) whether it is a faet that in the
last few months several newspapers
have published the document laid on
the Table on the 3rd March, 1865,
referring to it as the C.B.l. report on
Orissa affairs and further booklets
have appeared in several languages
reproducing the aforesaid document
as the C.B.I. report on Orissa affairs;

(b) whether Government have
contradicted or denied the authenti-
city or genuineness of those publica-
tions; and

(e) it not, the reasons for not tak-
ing action inst those ne
and publishers of booklets under 1he
Official Secrets Act?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shrl Hathi): (a) to (c). The
question X certain
gbout the nature of certain papers.
Government therefore regret their in-
ability to express in any way any
opinion about thosc assumptions. The
attention of the Honourable Members
is also invited to the reply given to
Starred Question No. B62 by Sarvashri
Jnshvant Mehta and H, C Mathur in
the Lok Sabha on l4th April, 1865.
Government have nothing to add to
the position indicated in that reply.

ions

Shri Hari Vishnu Kamath: Sir, on
a point of order. I have made no
asrumptions whatsoever in my ques-
tion. It is the Government which has
got a knack for ambivalent evasion.
Now, Sir, if you kindly read the
guestion, what assumptions have 1T
made? I have asked for facts. In part
(a) T have asked whether it is 5 fact
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that booklets and newspaper articles
appeared about those papers laid on
the Table on the 3rd March referring
to them as CBI Report. What is the
assumption there? Then 1 asked
whether Government have contra-
dicted the genuineness of those publi-
cations. Is there any assumption there?
Thirdly, 1 asked why no action _has
been taken. There is no assumption.
Where is the assumption? What is
the assumption here? I asked whe-
ther it is a fact. They are simply try-
ing to evade the question.

Shri Hathi: That they were pub-
lished as CBI reports and whether
they are CBI reports or not is itself..

Shri Hari Vishou EKamath: Sir, it
is wholly scandalous and atrocious for
the Government to take that stand.
They are taking advantage of your
ruling in a cowardly manner and
they are not coming out with facts;
they are not making a clean breast of
the whole matter, Sir, it ig high tim:
that you took them to task and
brought them to book. (Interrup-
tions).

12,00 hrs.

Shri Surendranath Dwivedy: They
may not say whether this is CBI Re-
port or not. . (Interruption).

Mr. Speaker: I cannot give them
this privilege that all three of them
should speak together,

Shri Surendranath Dwivedy: They
may not say whether it is the CBI
Report or not, but they should say
whether such booklets or leaflets have
been published on the basis of the
document placed on the Table of the
House, known as the CBI Report. This
iz a fact to which they have to say
“Yes' or ‘No'. . (Interruption).

Mr. Speaker: The Question Hour is
over.

8hri 8. M. Bamerjee: Sir, I rise on a
point of order.

Shri H N. Mukerjee: Sir, in regard
to this question you have the discre-

tion to extend ‘ two minutes per-
haps because this was reached and a
point of order was raised, He could
not even ask a supplementary.

Mr, Speaker: There was only one
minute left when Shri Kamath was
just putling pressure on me that that
question should be called.

Shri Hari Vishnu Eamath: No.

Mr. Speaker: He was saying, ‘There
is one minute, one minute left yet'.

Shri Hari Vishnu Eamath: We are
thankful to youw

Mr, Speaker: I called that question.
How can I continue that now?

Shri S, M. Banerjee: Sir, I rise on a
point of order,

Shri H. N. Mukerjee: Sir, I speak as
a private Member; 1 am completely
unaware of the pressurey that are
possible of being put upon you by X
or Y. That is not my concern. I am
concerned about the question which
appears to me rather important, You
did call it and you dig even call him
for a supplementary, but he chose to
raise a point of order. A point of
order, surely, is a malter of some im-
portance, I take it, and presumably a
Member of Shri Kamath's standing
would not raise a point of order un-
less he thinks that there is some
reason for it. What I feel is that this
is a question on which supplementa-
ries should be allowed particularly
because Government try to prevari-

cate by making all kinds of state-
ments.

Mr, Speaker: When there is only
one minute left and the Member

chooses that hig question must be
called, I give him that concession that
it is called and even I allow him one
supplementary tg be put though al-
most the time is over, then instead of
putting the supplementary he raises
a point of order. If that point of
order is raised and he foregoes that
opportunity which I have provided
him so that he might put a supple-
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mentary, how can I help him in that..
(Interruption)?

Shri Harl Vishnu Kamath: It is
under the Rules. . (Interruption),

Bhri 8. M, Banerjee: Sir, I rise on a
pomnt of order.

Mr, Speaker: Shri Deo has raised
another question; that ig a different
thing altogether. That might be
raised in some form.

Shri Surendranath Dwivedy: You
have not given your ruling on the
point of order, Those are not assump-
tions. They have nof said anything;
they have not said ‘Yes' or ‘No'.

Mr. Speaker: I did ask the Minister
to answer ag to what were the assump-
tions ang he has answered it.

Shri Nath Pal: What was the ans-
wer?

Shri Harl Vishnu Kamath: As far
as we are concerned, you haw_: righily
ruled that we should be precise, con-
cise, to the point and all that. Does
that not apply to Ministers also?

Mr. Speaker: 1 should say that
they should not claim that they al-
ways abide by that.

$hriy Hari Vishnu Kamath: We try
our best; they do not at all

Shri Nath Pai: But where are the
assumptions?

Shri H, N. Muokerjee: Here is a
question which you permitted and
which nmsked the Government whe-
ther it was a fact that certain things
purporting to be the CBI Report had
boen published or not. Government
ought to tell us ‘Yes' or ‘No'. Gov-
ernment need not tell us that all these
are presumplions.

Mr. Speaker: Has the Minister any-
thing to say to that?

Shri Hari Vishnu Kamath: It might
be answered tomorrow.

Shrl Hathi: I{ we look at the ques-
tion, it meang that certaln documents
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have been published. They were re-
ferred. .

Shri Hari Vishnu Eamath: In vari-
ous languages—English, Oriya etc.

Shri Hathi: Yes, They were referr-
ed to as the CBI Report on Orissa
affairs and further booklets appeared
in several languages reproducing the
aforesaid documents as the CBI Re-
port, Now, these are all presumptions,
whether it is the CBI Report or not..
(Interruption). The question, there-
fore, iz whether these documents,
which appeared as the CBI Report, or
whether Government is aware—the
whole presumption is that the docu-
ments were CBI Report and that they
were published. . (Interruption). That
is a presumption and, therefore, Gov-
ernment cannot reply to anything on
these presumptions.

Mr. Speaker: T will request the hon.
Minister to look to the question.

Shri Shashi Ranjan: The question
Hour is over.

Mr. Speaker: 1 can settle it, even
if the Question Hour is over; I cannot
leave it in the middle; that responsi-
bility is on me.

Shri Shashi Ranjan: On previoas
ocragions, you had disallowed this.

Mr. Speaker: The hon. Minister may
say whether it is a facl that, in the
last few months, several newspapers
have published &8 document laid on
the Table of the House on 3rd March,
1985. . (Interruptions).

Order, grder.

The question is whether it is a fact
that they were published in those
papers as purporting to be—or those
papers supposed or gave out or refer-
red to them as—the CBJI. report.
That question is not an assumption

Bhri Nands: It is true that the as-
sumption is not on the part of the
hon. member. It may be an assum,-
tion on the part of the newspapers.

Mr. Speaker: Then the Government
should have said that these were
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facts that they had so appeared or
such and guch newspapers had pub-
lished them, but these were assump-
tions on their part which the Gov-
ernment did not concede.

Shri Nanda: Yes, that is so.
Ssorr Noticr QUESTIONS

Dastur and Co.

+
8NQ. 7. Shri Tridib Kumar
Chandhari:
Shri N. C. Chatterjee:
Shri €. K. Bhaitacharyya:
Shri Yashpal Singh:
Dr. Ranen Sen:
8hri Shinkre:
Shri Kashl Ram Gupta:
Shri H. P. Chatterjee:
Shri Gaurl Shanker Kakkar:
Shri N. Shreekantan Nalr:
Shri §. C. Samanta:
Shri Surendranath Dwivedy:
Shri B, K. Das:
8hri Dinen Bhattacharya:
Dr. U. Misra:
Dr. S. K. Saha:
Shri P. C. Borooah:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether his attention has been
drawn to a news ittm published in
the ‘Statesman' dated the 28th Nov-
ember, 1985 to the effect that M/s
Dastur and Co., the steel consultants,
have been selected by Gover t as
the sole Indian Company for the work
concerning the Bokaro Steel Plant,
and that a final decision in this regard
has already been taken by Govern-
ment; and

(b) if so, whether the effect of this
step on the timely execution and
completion of the Bokaro Steel Pro-
ject has been considered in consulta-
tion with the Soviet co‘l].nbontnu for
the Project?

mmmmmm
d!uolmal\ﬂmntﬂlﬁr c.
Scthﬂ (n) Yes, Sir.

(b) Bubject to a satisfactory agree-
ment on the precise scope of the work
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to be carried out and the fees there-
fore, it has always n Covernment's
intention that suchWwork rclating to
the setting up of the Bokaro Steel
Plant as will not be the responsibility
of the Soviet Organisations and as it
will be necessary to carry out in India
through private Indian consulting en-
gineering firms, should be assigned to
Messrs Dastur & Company. The pre-
cise scope of the work will be seitled
only after consultation with the So-
viet Organisations concerned. In
taking the above view all relevant
factors, such as the timely execution
and completion of the project, were
taken into consideration.

Shri Tridib Kumar Chaudhuri: May
I know what are the gpecial considera-
tions that have led the Government
to appoint a single firm of consultunt
engineers, natnely, M|s. Dastur & Co,
as their sole consullants for such
designing, suppervisory and consul-
tancy services as are to be entrusted
to Indian engineers, When as the re-
port of the British-American Steel
Consortium for India has pointed out,
we have several engineering firms
dolng this kind of work, why prefer-
ence was Thown, or =pecial favour was
showp to one firm only and why no
open tender was called?

The Minister of SBteel and Mines
(8hri Sanjiva Reddy): 1 have not
known anything about the British-
American Consortium saying some-
thing. But there is a background for
this . . .

Shri Tridtb Kumar Chaudbarl: He
does not know even about the basic. .

Shri Sanjiva Reddy: That is a sep-
arate report. We are talking of
Bokaro and Dastur & Co. Dastur &
Co. have nothing to do with the Anglo-
American Consortium nor Bokaro has
anything to do with it.

There is a background for this, My
P , the Mini for Steel and
Heavy Iudl.urtrleg in those days, an-
nounced on the floor of this House that
the Indian consultants, M|s. Dastur &
Co., would be associated with the






